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The question was put and the motion was adopted.

I. THE APPROPRIATION (NO.2) BILL, 2001
II. THE FINANCE BILL, 2001 (contd.)

THE DEPUTY CHAIRMAN: Dr. Siva has sent a note to the Chair
requesting that he may be called now as he has 10 catch a flight.

. R FAN aEa A (faem) - A9 R, A

SHRI P, N, SIVA (Tamil Nadu): Madam Deputy Chairperson, | take
this opportunity to congratulate our Finance Minister for having presented an
excellent, growth-oriented, industry-friendly and pro-pecple Budget. Having
our foot firm on the land of heritage and culture, we are stretching our
hands now to invite the modern world. The Father of the Nation, Mahatma
Gandhi, had said that the real growth of the nation lies in its villages. The
Budget, basically, reflects the view of the Father of the Nation. The
increase in the corpus of the Rural Infrastructure Development Fund from
Rs.4,500 crores to Rs.5000 crores and the reduction in the interest rate of
NABARD from 11.5% to 10.5%, is, of course, a good step. This wiil enable
the States to get more funds to lay roads, construct bridges and improve
the irrigation facilities. Similarly, the innovation of Kisan Credit Cards has
proved to be a success and the Government's attempt to accelerate this
programme and cover all the eligible farmers within the next three years is
to be lauded. Sir, | would like to say with pride that the Government of
Tamil Nadu has already given around 1,685,000 Kisan Credit Cards to the
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agricultural farmers. This Budget has proposed an insurance cover
amounting to Rs.50,000 or Rs.25000 to cover them against accidental
deaths and permanent disability. | think it will benefit those 1,65,000 farmers
who are already holding these Kisan Credit Cards. On behalf of the
Government of Tamil Nadu, | would like to thank you for having increased
the import duty on tea, coffee, coconut and oil. This will, of course, help
the domestic people who are growing these things and who are totally
dependent on these things. The development allowanca which has been
increased will also help in the growth of the tea industry. The reduction in
the import duty on cement will help to bring down its price. Sir, | am the
Secretary of the Students' Wing of my party. | take this opportunity to
specially congratulate the hon, Finance Minister who has given some special
allowances to the student community, that too, with a personal touch. He
said, and | quote him, *I have personally experienced poverty and faced
problems in pursuing higher studies. Therefore, | feel that no deserving
student in the country should be deprived of higher and technical education
for want of finances®. | am glad that the Indian Banks' Association has
formulated a new Comprehensive Educational Loan Scheme which will cover
all the courses in schools and colfeges in India and abroad. Loans will be
available under this Scheme up to Rs.7.5 lakhs for studies in India and
Rs.15 lakhs for studies abroad. The speciality in this is that no ccllateral or
margin will be stipulated for loans up to Rs.4 lakhs and the interest on this
will not exceed the Prime Lending Rate., The interest rate will not exceed
the PLR, plus one per cent. Sir, | thank you on behalf of the whole
student cormmunity in this country. We have also given some
representations from the Chartered Accountants Association of India and
others about filing of compulsory audit reports under section 44 (a) and
(b). Earlier it was 31* October and, in the Budget, it has been advanced
to 31" July. Having heard everyone, specially, the assesses, who were
facing some problems, the Finance Minister understood them and the
problems of the Chartered Accountants, and he has graciously agreed 1o
maintain the status quo ants. | thank him for that,

| have to seek one more clarification from the Finance Minister
about the corporates who are paying tax less than Rs.40 lakhs. Earlier, it
was 31" August, and now you have announced in the Budget that it will be
a1 July. What is the actual position? | request you to revert to the earlier
date,

Madam, | have gol one more point which | want to bring to the
kind notice of the Finance Minister. | come from Trichy in Tamil Nadu. There
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are a lot of workers engaged in the synthetic gems industry. Next to Jaipur,
Trichy in Tamil Nadu has got more than one takh workers who are engaged
in the synthetic gems industry. The Finance Minister in this year's Budget
has reduced the import duty on cut and polished gems from 35 per cent to
15 per cent. | think, if at all the purpose is to increase the exports, then this
provision cannot carry any meaning, as there is already no import duty
applicable on re-export of imported gems. Madam, this proposal will lead to
more import of gems from abroad and less and less consumption of
domestically processed gems. This will directly affect the livelihood of
millions of artisans and other workers who are engaged in this industry,
ospecially the more than one lakh artisans of Trichy. | would like to point out
to the Finance Minister that the benefits of globalisation should not be at the
cost of technological developments in the domestic sector. 1 want to bring
to the notice of the Finance Minister that our synthetic gems export is now
worth Rs.10 crores in the world market of over Rs. 20,000 crores. If the
import duty on the raw material is removed and the import duty on cut and
polished gems is increased, it will help the synthetic diamond artisans as
well as the synthetic gems industry. It will also promote exports and result
in increase in our foreign exchange.

Madam, as | mentioned earlier, it is a growth-oriented Budget; it
gives boost to the economy. Still, there are criticisms. When they did it, they
called it as a part of the reforms. But when we are doing it, they are calling
it as deformed. As a partner of the NDA Government, | would suggest to
the Finance Minister that whoever appreciates it, let him appreciate; and
whoever criticises it, let him criticise. You should consider both as one and
march on our way to achieave the goal of taking this country to the highest
position where we can be on par with the developed countries of the world.
This Budget will really boost the economy ot thae country. The real strength
of a country's future lies in its economy. India will prove to be a challenge
to the world. On behalf of the D.M.K. Party, | once again thank the Finance
Minister for presenting a Budget which will help the poor people of this
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MISS MABEL REBELLO (Madhya Pradesh): Madam, when the hon.
Finance Minister presented this year's Budget, he earned praise and
encomiums from the captaing of industry, The stock market went up
almost, | think, by 300 points and everybody said that 'oh, this Budget is
wonderful, investor-friendly, growth-oriented.' But what happened the very
next day? The stock market nose-dived, stocks crashed; and, during the
month of March, not only men but whole families committed suicides
because they had lost so much money. This speaks volumes about the
Budget. | need not say anything about it. Today, there is a widespread
disillusionment and dissatisfaction all around, People are really depressed.
It is really a pro-rich Budget and | would not hesitate to say that it is an
anti-poor Budget. There is a cut in excise duty on items like cars, glazed
tiles, which are used by the people who have a lot of money. He has
reduced the excise duty on those items which are used by the rich. There
is a reduction in customs duty on even gold.

I do not understand this logic. But when it comes to small things,
like acrylic fabric that a poor man uses -- that too, he may have just one
pair for thg whole year -- the hon, Finance Minister has increased the duty
on them. | do not know why the Finance Minister is trying to do this. Is he
trying to help the poor to become still poorer, commit suicide and disappear
from the face of mother india? He wants the rich to become richer. |s this
the planning of the Finance Minister? | just do not understand all this,
What is happening today is, the economic growth is declining, fiscal deficit
is on the rise, unemployment is sky-rocketing, the stock market has
crashed, people are losing money, scams after scams are coming to light,
But there is no will at all on the part of the Government to fight corruption.
There is not a singte word about black money in the Budget. Almost 40 per
cent of our GDP is black. It is a black economy. | am told that nearly
eight lakh crores of rupees in India are generated in black. Not a singie
reference has besen made to this black econofmy. What does the Financa
Minster plan to do in this regard? Yes; he has come forward with a lot of
proposals for development of infrastructure, for broadband network, for
internet services, for power generation, for transmission and distribution of
power, for housing, for tea industry, for knowiedge-based industry, for rural
electrification, for storage and distribution of food. A lot of proposals are
there. | really wonder how many of these projects and proposals will be
actualised, and how it will help the poor man, the lowest in the ladder. |
would like to give comparative figures in regard to allocations in various
areas. Two years ago, the allocation was Rs. 6,900 crores; and this year,
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the allocation is Rs. 6,846 crores, in respect of rural employment. After two
years, in real terms, it is coming down. In respect of employment insurance
scheme, two years ago, it was Rs. 1,700 crores, while, this year, it is only
Rs. 1,600 crores. It has gone down by Rs. 100 crores., Today, we know
that one-third of our nation is aficted by drought. With all this WTO and
what not -- my colleagues have spoken here -- we know how the farmers,
the weavers, especially the handloom weavers, the labourers, the landless
labourers, are suffering. In this situation, the budgetary allocation is
declining. In respect of rural housing, two years ago, it was Rs. 1,710
crores; while, now, it is Rs. 1,527 crores. So far as nutritional support to
primary school children -- a scheme which the Leader of the Opposition
had introduced -- is concerned, | have seen in Madhya Pradesh, especially
in tribal areas, the children live on that one meal alone. Two years ago the
amount allocated for this purpose was Rs.1,031 crores; while, today, it is
Rs. 930 crores. | wonder how much money will really be released. | think,
last year something like Rs., 1000 crores had been allocated, but only Rs.
500 crores were really released. The chid workers got meals from that
money. Simitarly, in respect of tribal welfare, last year the amount allocated
was Rs. 210 crores, but the revised estimate was Rs. 150 crores.

This year, the hon. Minister of Finance has made a provision of
Rs.240 crores, and | am sure, by the end of financial year, hardly Rs.100
crores will be released. Today, the tribals constitute 7% of the population.
And, last year, the amount released for them was only Rs.150 ¢rores. How
will that money be ulilised? i will be utilised only for the children to stay in
hostels, for their education and for nothing else. There are some schemes
under which you have given money for the development of tribal areas but
that money is really not used at all. There is so much of mismanagement
and nobody has eyer bothered. Similarly, the amount allocated last year for
Social Justice and Empowerment was Rs.1350 crores. The Revised Budget
Estimate was Rs.1173 crores. This year, again, they have made a provision
of Rs.1350 crores. Madam, the Department of Social Justice and
Empowerment looks after the Scheduled Caste people, who constitute 14%
of our population. Besides, all the mentally and physically handicapped and
the entire gamut of social service sector come under this Ministry, All the
NGOs, whatever little grant they get, get it from this Ministry. Our
population is about 100 crores; and out of this, some 4 -5% people are
physically and mentally handicapped. For these people, hardly Rs. 31,350
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crores have been allocated, out of which, a large chunk goes to the
Scheduled Castes Department and, | think, hardly Rs.100 or 150 crores
goes to the physically and mentally challenged people, which is really a
pittance. | request the hon. Minister to have a heart, just not go by head
along; and generously release amounts to help the social sector which is the
most negiected sector.

Madam, now | come to the Budget. The hon. Minister of Finance
has proposed a reduction of interest rates on bank deposits. | am
wondering why. The small man, whatever little money he saves, deposits it
in the banks. Similarly, the retired people also deposit their money in banks.
A large number of people who are taking VRS these days, | think, have to
pay some tax on that, and, after that whatever money remains, they deposit
it in the banks. They take care of the entire family out of this interest only.
And the hon. Minister of Finance has reduced the interest rate on this. Not
only this; he has imposed a tax on this interest. | think, he has given
exemption up to Rs.5000 only.

I am wondering why he is doing it? | think, the Minister of Finance
wants the people to invest their money in mutual funds and capital market.
Maybe, he is a fan of capital market. He wants to give a boost to the
capital market and that is why he is encouraging people to invest their
money there. But | would like to ask the hon. Minister, how many of our
people really know about capital market and how many of them know to
invest their funds wisely in the share market, etc. | doubt, whether they
really know about it. Whan they sea on TV, when they read in newspapers,
that the market is going up, when they see that their money can become
double or quadrupie in one month, that is the time they go thers, they
invest in it. And that is the time when the sc-called operators bring the
market down and the small people loose their entire monsy. Is this the way
the hon. Minister of Finance should tempt our people to invest their money
and waste their money and drive their families to financial disaster? Why he
is doing it, | am not able to understand at all. | nead not tell you about the
scams. Even yesterday, we discussed here about the scam that took place
recently. Ten years ago, Shri Harshad Mehta had made a lot of our psople
- to lose their money. 1| can give you my personal experience. My own
neighbour, a gin, had got the insurance amount of her husband's policy
after his death. She invested the entire amount in tive stock market during
Harshad Mehta's time and she lost all her money. She came to me in
tears. She had a small child to look after, This is what happens,

309



RAJYA SABHA [26 April, 2001]

Because, they see all sorts of advertisements, all soris of
temptations and all sorts of alluremants in T.V and in other media. That is
why, Mr. Minister, | request you to please give a realistic rate of interest.
This is my first request. And, secondly, please restore the earlier limit, i.e.,
Rs. 10,000 ...(Time belll... Why are you ringing the bell, Madam? | am the
only woman Member speaking here on the Budgset. ...{Interruptions)...

THE DEPUTY CHAIRMAN: No; | have two more names.

MISS MABEL REBELLO: Madam, the Finance WMinister has
announced that 650 blocks in the country will be known as 'Women
Empowerment Blocks'. Last year, in his Budget, he had said, *We will have
something like five lakhs self-help groups.* And he would assist womsn to
save money; and, after saving money, they will get loan from banks at a
concessional rate of interest, and that it would help women to start gainful
employment and generate money for themsslves. Now, Madam, if women,
through seff-help groups, save monsy and keep it in the bank, he will tax
them. So, | will call this Finance Minister "Anti-women™ What shall | say?
- fiteruptions)...

THE DEPUTY CHAIRMAN: Anti-women?

MiSS MABEL REBELLO: Madam, it is because, on the one side,
you are encouraging women to save, and, on the other, you are taxing
them. Otherwise, let the Finance Minister give an exemption to the poor
women. ...fInterruptions)...

SHRI YASHWANT SINHA: Madam, | will certainly reply to the
question of the hon. Member when | reply, But | must say that she has got
it absolutely wrong. ...fimterruptions)...

MISS MABEL REBELLO: Why  absolutely  wrong?
..{Interruptions)... Madam, if the women of the self-help groups kesp
monsy in the bank and if they earn more than Rs. 2500 as interest, they will
be taxed. | think, yasterday the Finance Minister has announced in the
other House that it would be increased to Rs. 5000. Now, if they eamn up
to Rs. 5000 as interest, they are exempted. But, beyond that, there will be
a ten per cent tax. Am | not right Mr. Finance Minister? Is this not your
scheme, if they keep it in FD?

SHRI YASHWANT SINHA: If you please permit me, let me explain
it very, very briefly.

MISS MABEL REBELLO: Yes; please explain it. { will permit you.
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THE DEPUTY CHAIRMAN: Then, you please.. ... {interruptions}. ..

SHR!I YASHWANT SiNHA: It is something called Tax Deduction at
Source, TDS. Now, anyone who is liable to pay tax, we make sure that we
capture a part of this revenue at the source itself.

MISS MABEL REBELLO: If you tax the rich man, we have no
problems, But why are you taxing these poor women who are making a
living for themselves?

THE DEPUTY CHAIRMAN: Miss Mabel Rebello, please now listen
to the Minister. Otherwise, how we will be able 10 find oul as to what is
wrong.

SHRI YASHWANT SINHA: Madam, we had a provision in the
earlier Finance Act whereby we did not have any TDS up to As. 10,000
sarned by way of interest. In the Finance Bill of this year, | reduced this
amount to Rs. 2,500, Yesterday, | announced that | will raise it to Rs.
5,000, which means that Rs. 10,000 has been reduced to Rs, 5,000. Now, it
does not mean, automatically, that anyone who is eaming that much of
interest has to pay tax. There is a very simple provision that anyone, any
entity, whose income is not taxable, has merely to give a declaration to the
bank that he is not assessed to income-tax, and that is the end of the
matter. So, please do not get it wrong. It is only in the case of those who
are liable to pay tax, who are paying tax, that they have to make sure
...{nterruptions)...

THE DEPUTY CHAIRMAN: it will be adding to the income,

SHRI YASHWANT SINHA: Otherwise, they meraly have to teil that
they are not income-tax payees, and sc, they do not have to pay tax. The
bank will accept that declaration from the client. That is the end of . So,
please go and advice the women groups that they are not liable to tax;
please do it on my bhehalf and convey this to the people.

THE DEPUTY CHAIRMAN: So, now, Madam, do you accept that
he is not 'anti-women'?

MISS MABEL REBELLO: Yes; Madam, | am satisfied.
THE DEPUTY CHAIRMAN: So, the allegation is withdrawn,

MISS MABEL REBELLO: But you tell me what has happened to
the 650 blocks that he has announced, which will be known as the ‘Women
Empowerment Blocks'. What are the projects they are going to start in
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these blocks? We do not know. We are Members of Parliament, | am
also a member of the Women Empowerment Committes. About fifteen days
ago, | believe, they have announced a policy known as ‘Women's Policy',
We de not even know about it. Today, | asked Mrs. Alva, the Chairperson
of the Women Empowerment Committee. | asked, "What is this policy
about. Do you know about it?" She said, "l just do not know." She
further said, “They have neither consulted me nor have they shown it to me.
They have just announced it." This is how they are going about it. The
Standing Committee on Empowerment of Women, consisting of 15-20
parliamentarians, does not even know about the policy that has been
announced. Similarly, the Finance Minister has mentioned about these 650
biocks. Madam, | would say that he is a Finance Ministar who only makes
a Iot of beautiful promises and announcements about beautiful projects.

He will announce it maybe from the pulpit, maybe, from the roof-
tops. But what is happening on the ground? How does it help the women
to come above the poverty line? How does it help them to make a little
liviing for themselves? God alone knows. | would like to know about that.

The other thing is about cococa. The farmers who grow cocoa, sell
their produce at Rs.30 to 40 per kg. We all know how hard our farmers
work. These multinational companies, Nestle and Cadbury, make chocolates
out of coceca. Thay sell it at Rs.400 to Rs.450 per kg. The Finance Minister
is not willing to raise the duty on it because these MNCs can still import. If
tha import of cocoa is stopped, then, our farmers will get a better price. |
would urge upon the Finance Minister to raise the duty on that.

Similarty, there is one more item known as rubberised ¢oir wherein
wa use the husk of the coconut, The Finance Minister is charging a 4 per
cent excise duty on it. We all know who work with this husk. These are
poor women in the unorganised sector. Most of the women work in it, It
provides a lot of employment to wornen and illiterate men. They also work in
it. 1 would request the hon. Finance to waive this duty so that the husk
which is used in the rubberised coir becomes a source of employment for
these people.

The other thing that | want to bring to the notice of the Finance
Minister is about a clause which he has introduced recently. All the trusts,
all the NGOs, all the welfare institutions, including educational institutions,
hospitals, all these people who have a tumover of more than Rs.10 lakhs
have to publish their accounts. Now, to publish their accounts in the
national newspapers and local newspapers is an expensive affair. 1 would,
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thorefore, request the hon. Finance Minister to waive this clause because a
lot of minority institutions, a lot of poor people, are underlaking welfare
activities, a lot of NGOs are undertakings these activities. Nowadays, Rs.10
lakhs is not a big sum at all. Even if you run a primary school or a middle
school in a city, your expenses will be more than Rs.10 lakhs. There will be
a lot of exploitation. That is why | would request the hon. Finance Minister
not to press this clause. As it is, these institutions have got to submit their
audited statement of accounts toc the Registrar of Societies. If they are
running schools, they have to submit it to the Board of School Education, to
the Department of Education. if they are NGOs, they have to submit to the
Social Welfare Department, or, to the Social Welfare Board. So, all the
Govarnment agencies get these audited statements of accounts. | do not
know why do they want these accounts to be published. | would request
the hon. Finance Minister 10 drop this clause. (Time-belf) | will take one or
two minutes more, Madam,

THE DEPUTY CHAIRMAN: Let him do, at Ieast, this much. You
have asked too many things.

MISS MABEL REBELLO: | have not asked anything. Madam,
women represent 50 per cent of India‘'s population. But what are we
getting? | am the only woman Member who is speaking here. On finance,
commerce and industry, male Members speak. It is their domain. Only thay
speak. They have the expertise. S0, let me speak for two more minutes. If
you want me to conclude, | will do so.

THE DEPUTY CHAIRMAN: | have herdly seen any woman Member
speaking on financial matters. So, we should encourage her.

MISS MABEL REBELLO: Okay, | am going 10 conclude.

Therefore, let us be imaginative, innovative, bold, work hard in the
field of production, just and considerate in the field of distribution and treat
all people on an equal footing. Rather we should be generous towards the
poor, the weak, the Scheduled Castes and Scheduled Tribes, the
backward people, the farmers who need the Government's support to lead
a dignified life, a happy life, a fulfilled life.

Finally, | would request the Finance Minister to considerably pay
more attention to the common people of our country,

This entire Budget is oriented towards the rich, the captains of
industry, to help them to make money. | would like to tell him that he needs
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to shift his focus away from a handful of rich people, whom this Budget
caters to, towards farmers, towards artisans, towards the working class,
towards women, who have been ignored in this Budget. They were a priority
of the Congress Party, Madam. The Congress Party looked after the poor,
the Scheduled Castes, the Scheduled Tribes, the minorities, the women, ail
these sections. | would request the Finance Minister to take a cue from the
Congress Party and follow the ideals of our Party. Then only he will be a
happy Finance Minister and people will praise him some day.

THE DEPUTY CHAIRMAN: Thank you. | will add only one thing,
because they want more women to speak. In this era of globalisation, when
even big industries are facing a stiff competition and are struggling to
survive, the small women entrepreneurs are facing great hardships. It is very
difficult for them to survive. We had a very good conference where they
wera talking about micro-credit. Herg, we do not need just micro-credit. We
need micro-financing. The Government should have some schemes for
micro-financing for women to start some enterprises. They should have
some exemptions for at least 5-10 years, till they establish themselves. Then
you can tax them. COtherwise, women entrepreneurs who are coming into
the field, who have just started it, are facing a very great hardship. | wanted
to put this to you. ol Tam oA | ¥4T & dd < @ &4 9og) ¥ AfEn a5q &9

=t v o (SR W . de & aeg ey dEEEn o 8
fram A & fag uwa R, gud fa a=ag )

st A werltg Re s of s Reer g 2001-2002 & fT wga T W
fraw v@d ¥ fav IR Fdq 3 ¥ fav $9 99 @ AEA g ) 9 A dIR g
2 ug tr of ¥ frg e slk w1 Ravw g &, dar-oran @ 81w A T
i AN A R An v M w e @ st w AW E A
THaE FfRHm | & TWE, B UF A9 § W §an & IR A fwrew oda & W
U A geen o &A@ cfw ¥ aE e grem s | AR a@fra gert @
AR Wy & e Sag & gfRwv @ 45 R & 09 7w M v w= i wonfaai
E75roR uy-ufl MR sy & Mg og & N 59 2w A v € ol 9 A
B 3G U INE A HW &H 7rd °F 0 £

AW B W qore wEgd fran ¢ 78 Fiffaa AR ® wRa & fog, AR @
a1 ¥ fag sy &, Tfraent o wdfr #1 39 ooft mE e @ ofi &) 4
WP AedH A U A @RI A TEH FEW AP 0F- aw FwEw wEm | 6 2w
N /UG W L 3F IH AW B WD A 9 A 9 FR &1 R AY anht wE ¥
ERAT & 915 W@ FN AW A AU REN I 9] 9EY FER W ¥ O w0
18 3T IUY & wRART R 3l waw fow fad w1 1950-51 F w9 EWRY SETEET 36
TS g O o AW W 32 IS BUY F FA & AT I GG FEAR U W@EE
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¢t 9, TA FfY v sref € off, sEnea At o, # wEm A a1, G er
FH Tl A off, 39 wE oF At & R ®E 75 09 @ wet 3@ A e
w4 el e 95 g &, et # o o Rera B #, seargs #
iR gu €, I 39 999 TR FW S ¥ UR 6 @4 v ¥ e &, o
T ITEH & FW TG 6 IR T T &1 T8 SR FE A ag & of g
TouE TE ¥ g2 27 RA-RA vt 3w ¥ I wehuR wga & ™ & s e
R & @iw § 3w A woend ot € oy oftte & o T WRER 39 RE

@ SO% 9 oe gl A &1 e v o weEr @t

%o R W wed TR 9 & A€ 3w 2 g AE 97 ) 9 ave @ wenw @
I F 37 9 &) E it S v A R
S A4 ¥ AW T UF GR{eT aaTn e § | WO On WO a9} 99 g ¥
o TN WY AR WU g &) R e A wmw on ww W g7 o &, @@
AH U1 & WMER N WRMER REY GIER T
e AR =2 drf F e &, ot e EEE TOR JoTeR A
WRTAR # YT $61 A 5%, SO Iafy F& A § ik I6 =h awi }
et 21 29 & 80 Bradl arft Al A w E) ¥ I '
A oW s wen Preee §, smRE sk :
Aot 7 3 #xa &) AfF w7 A} wdedy |, S R°
art €, Aiffea ok o o Fre &9 € ofk e &t e w E
o3 Bt 2

#em, # wEw oW A wAR Tw S mown @ 5 ke d 9t oen
TE ¢ IS AHHT &9 AE T "Hd, TWah E FY wea ok &o, wwela Rod
&7 Nt T T wFar! W aaen w6 B T 87 § quw € o @ e
=E ] :

aﬁ*ﬁ#ﬁ&wﬁﬂmmﬁmtlmmﬁim*wmﬁtaﬁ#ﬁm*
FUR R, F A o 2w @ 4w, dw A f aw o 3w anfde qandt @
FTEFR O ¥ Y 78w g Rarum 8

fem, R AW A A T @ fF v aga A o R, gefog # s
FEA TEW, AT U YAT MR A wEd £ e N aw &, wwm A F @ wwa
4 agged oy A FTven w0 16 GRS ¢ o owa amft o sryfaa
Fofy # &1 arRfe onfy & fae TE ot aoe far ¥ aw 786 FOS TR ¥ T3
T 966 TS TN fhu mn &, Taly TEH o SeHEn W 700 BT T, W @R
790 T %. o o &, 5w A e 5w Wl § 77 eawe € 6 e e A o
P SqA TY ¢ OF AT Ry & @i & dg & srewr 2w oy, T @ ww
i gorer s Wi wmtigoidu R arsel t QR ara §
o U@ e ¥ | HgEd onfd R st menfay &, uged Aoh ¥ @ R wem
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A 3% ¥ o) il ' Rem &, Fuw ows fov ow fadw wdt o e &, s
R R we @ oF seet W@ie W B e ) WeR 989w el @
4

g wa, % 3F wEn ae § 5 o= ¥ &3 A ww fifdea v ®
sl &, afFT du S w59 A &3 A o 5 e ARa f iR € o TR
FHF A & IEPH IAEA W TH qQ1 GF &) U3V weN) ) v e F AR A
e Fdm B wifte @ el 4 g TR 99 A Avell e IR o R 9 ¥
fF-fFR e soTe Tl @1 IR A WY OfE I F @ g §
& =

AR, U #R q@ wE & R IR 2y ¥ |y Sy st
o o &, 38 e 15-20 3t ¥ ¢ Wl @ A &, T @ o ) 3w R
A ¥ A 7E & 77 sfim, P wRE adr wh Wi sfeRat wt gomew @' Pram
T o & 9 & IFT W AR [WF a7 fa T R gm IwET B S
TH9F TR & N T W ARG WHR B AR A ofi e Frew & B I W
I e o ity wifs 9 @ aga & vehy oy B 2

IR, UF ot AR FE awea g1 M § oo o O wmen # R ¥
ard urafie el ¥ o B 9o & fArg eE g 9 R, Afee 9w 1
T B T fraa ¢ ok =81 A PRl i e ¥ R O oo deifen wawen #)
T B @ fHa o AR ] g9 F vae 3 9¢€ Sd-frare gor s orl arfd |
AR, 4 o = i eeh | S vl & | 4 o ) gegae & e
A g9 AT T R )

SoEaTafd ;g | s st e

wadta w1t R (3w TwE) © dww, A @ eEw T B R

IqEarafy © w, DT &1 ZEw @3 € %) | have five more speakers
before me. Mr. Goenka is not included. There are six speakers, including
Mr, Goenka, Mr.Goenka, how much time will you take?

ft 3. . v : £ W) A9 Afe gm

SgwArafd : amw @ weg ¥ Fge ad IR @ £ have the names of
Mr. Rama Shankar Kaushik, Mr. Gandhi Azad, Mr.Gavai and Mr.Das before
ma. If you can follow Mr. Goenka, it would be good.

SHRI ABANI ROY (West Bengal) : My name is also there, Madam.

THE DEPUTY CHAIRMAN: Your name is not there. | don't have
it. | don't have your name. 1 have the names of Mr.Gandhi Azad, Mr. R.S.
Gavai and Mirza Abdul Rashid, Mirza Abdul Rashid is not here.
{interruptions) ... Just one minute. We have to get the people for voting
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because there are two things, the Appropriation (No.2) Bill, 2001 and the
Finance Bill.

A Q. v AW, o BE @ A R P d@a g

Igaamay ; o 2 3 B @@ @ E @ 99 ffom arn o ® Ren
frerft | amo wrev S
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A R Ar W T §eRAW 48 B gt §

39, IR W A ORR-BR IE @ smavgsa ¢ wifF 'R oaw |m
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& ‘ap geht ' oo & o wEW B R F A g, 2R O 3w )
IUGAIGRY ;g I Y FE ¥R A? an & AW fega wad Anag | B
[ ¥ 39 90 W R wX @ € 5 gt afonell & Rearw o @ v £
ot v wiEY BT Aew, § ikl ¥ Reomw 8t wE w1 A
fRufy & Ot 71 % 5 w7 Tdea o Wb A TS TV W T BE o T
2 5 99 SO B | .. (T B Edl)...

IUUTYR ; HIUH WG B M| IR YO A 16 e @ wr) amm R
& R 16 fre & R &

s sy FR: A dgn, s N ar ww o &)

STHYERY . A g g BE R Ml & @ e @ gee A ardA |
e ARad ) st € 1w €| 3@ W R F Ao g dhdteng. o 9
aret & ... (=EaEr)...

N v v BTG ;. 99 TS 9 FEeY § AT S @A HEM
. (FEE)..

ITauafy ;g € & I B FERg B ae L (FFaE)..

) vy v P A W D BT ool S omw R oW g
{TAES)... oW, § HRidyE Ol 9 @' @ w4 g7 wEaa & v A Ad
T ol W A gy gafew @ o fF w9 gwEer I o @ § sgesha
Fafal §1 Fed R oy A e IR ong e 4 | Y@mEen #X o?
3T FEITCT HUCE T [X AWUR TH FOR IRE SR O € g1 2| § Peq &
fs #a frafa  9RY ool amre® T @ 3= 9% GO g B g
T & vaend &1 el Fredl daa O sy sufrl F e 4 & A W
it R 2w = B o e @ Qw39 W o o Palo o frewr et diwdt §)
gﬁmﬁ i frelo & o9 Prfa & aeie Ol T IgRE SufE
Fodl ¥ ¥ R 77 un wgusy Sl B R 4 Y aarn 5 o srdER gw
TR 3RT IR o1 &1 A &9 ®ed £ &5 379 sdidlem || ve & s
J 58 @ & el A o5 @ & B s i S

I g S B I B WieT Swen A fRm | 3N aeRE o
wAan €1 3@ w0 E7 Y e € B ' RO @ w9 | e srfargwen
velt g ool Rt A7 FE @l 59 SusHl B W o 9T 98 59 JIoRE
o wamial & o wm? wEaite wg w1 S e 3 B waen @
811 ¥ urdt fRufyail sga € Prawrrss RuRr & o 39 Pernaqs farfy 4 s o
firTeTeTE awe ¢ sHfaT A gue R e g awEg)

SHAI J. CHITHARANJAN (Kerala) : Madam Deputy Chairman, |
consider this Bill as one which will not help the country to go on the path of

9*‘:‘?4
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sustained faster growth. Instead of that, it will only lead the country to a
very severe crisis. This Budget is giving enormous concessions to the rich,
especially to the monopolists and multinationals. At the same time, the
Government has taken several steps to hit hard the toiling sections of the
people and the common people.

Firstiy, | would like to raise a point on a policy that has been
announced in the Budget. The responsibility of maintaining the public
distribution system will now be handed over to the States. Procurement of
food-grains as well as its distribution at subsidised rates would be handed
over 10 the States. Whataver may be said; in fact, it is a dismantling of the
public distribution system. The State Governments would not be able to
take up the responsibility. The Government is saying that the State
Governments would be givan the necessary financial assistance. Even when
the public  distribution system is run by the Central Government, the
experience with regard to the performance of the States is not good in this
matter. They have decided that for the below poverty line people, subsidy
would be given.

Say, for exampla, in Kerala, my own State, the Panchayats and
Municipal Councils have made a survey and they have found that the
percentage of people below the poverty line is 42, But the Central
Government, sitting at Delhi, is saying that it is only 25%.

Now, for 17 per cent of people, the State Government will have to
give subsidy. And, tomorrow, when this system is handed over to the
States, it may again be reduced because, now, & certain new methodology
is being adopted by the Government to decide the number of people who
are living below the poverty line or the people who are unemployed.
Therefore, | would appeal to the hon, Finance Minister to reconsider this
decision and see that the Public Distribution System is maintained as such,
without it being ‘hamded over to the States.

The second point that | would like to raise is about the labour,
Madam, anocther policy announcement that has been made through the
Budget is that two labour laws would be amended. The first one is the
Industrial Disputes Act and the second one is the Contract Labour (Abolition
and Regulation) Act. According to the first one, those industries which are
employing up to one thousand workers, are at liberty to lay off the workers
partially or fully, to retrench the workers partially or fully, and also to close
down the industry as and when they like. This affects more than 95 per
cent of the organised sector of industry in the country, If this happens,
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what would be the position of the workers tomorrow? Madam, some
friends were saying that the compensation that is to Dae given to the workers
is increased from 15 per cent to 45 per cent. Of course, you can raise it to
even 80 per cent or 90 per cent but the workers will get nothing. | could
cite so many examples wherein factories have been closed for long. Not
only the wage arrears, but also gratuity, provident fund and other benefits,
which they are legally entitted to get, are not given even to those peopie
who have already retired. In umpteen cases, the workers have gene to
courts, decrees have been obtained. But, even the then, money has not
been paid to them. Tomorrow, this is what is going to happen in India on a
very large scale,

The third point is, the employer will have the freedom 16 employ
contract labour even in the manufacturing units.  Normally, the reguilar
workers have to be employed in the manufacturing units.  What would be
the result? We have so many experiences. Now, in factories watch and
ward work is given on a contract basis. Some military officer will form a
unit and he would take contracts at the rate of Rs. 2,000 per head; and he
would give Rs. 1,200 or Rs. 1,500 to the person who really works and will
pocket the remaining amount. This is what is going to happen in all the
factories. Therefore, my third request is that the Government should
reconsider this.

My fourth request is this, It is with regard to peasants. Of course,
the hon. Finance Minister has tried to create an impression that the Budget
is in favour of the agriculturists. But, in reality, it is not so. | do not say
that nothing has been done. But the real problems affecting the peasants,
at the moment, are not being addressed. One of the serious problems that
the farmers are facing in the country is the heavy fall in the prices of their
products; the prices continue to fall. As a result of that, already, lakhs of
peasants, belonging to the smaii and marginal sections, are very much
indebted and there is a possibility that even they will have to part with their
land and, tomorrow, they will join the category of unemployed. This is the
position. Therefore, that problem wilt have to be attended to.

Madam, yesterday, | received a reply from the Ministry of
Commerce saying that in the case of rubber, the Minimum Support Price
could not be introduced. Why? The Minimum Support Price was there for
the last several years. But it was being implemented in a haphazard
manner; in such a manner that it did not benefit the agriculturists, )
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7.00 PM

Firstly, the minimum support price was being declared very much
after the season had started. Therefore, what happens is, the businessmen
gather all the raw rubber and, finally, they get the benefit cut of it
Secondly, the minimum support price that was being fixed was not at all
beneficial. Thirdly, there was no effective machinery to procure the rubber
at the minimurm support price. Same is the case with other commodities
also. Therefore, the Government will have to consider how the
agriculturalists are to be protected, how they can be ensured remunerative
prices for their produce. This is what | have to say about that.

My next point is about disinvestment and privatisation of public
sector units. ft has already been announosd, without any ambiguity that all
the public sector industries, and also the public sector services, including
the Railways, will be privatised in the near future. That policy has already
been declared. What will be the benefit? The public sectcr had been built
up in order to help in the development of our economy, for a self-reliant
growth. It was found that this was necessary for this purpose. It was built
up using public morey, and also the hard labour of the workers and
technicians. Now, the entire thing is being sold, and scld for a song, in
fact. This is what is happening. But now thers is a terrific rasistance to
that. For example, in the case of BALCO, all the unions had Joined to
oppose it. The State Government also supported it. All the Gentral Unions,
inciuding the BMS, in India had to jointly oppose this move. Bandhs are
being staged in various States. If things continue to go on like this, if the
Government keeps on insisting that this policy will be implemented at any
cost, the resistance will intensify, the intensity of the movement will also
increase. Therefore, my request is that the Govemment should reconsider
all these things.

Then, | come to savings. The ordinary people, the workers, retired
peoplse, invest money in national savings, Indira Vikas Patra or in post office
savings. It is not the rich people who go there. But, there also, the interest
percentage is reduced. Other exemptions are also being taken away, Who
are the people being affected? Only the people in the lower rungs of the
society. Ang that is being done to do what? For two things. One, t0
reduce the interest burden of this Government. That is the first intention.
The second intention is to enable the industrialists in our country to get
more money for their business at lesser interest rates, For that, who is to
suffer? It is the ordinary people who will suffer. Is it justified? We know

324



[26 April, 2001] RAJYA SABHA

that certain industrial organisations, two months ago, had come forward
with a proposal that the number of industrialists who are defaulfers in the
banks, their names shall not be disclosed. Those non-performing assets
will have to be writtan off, And they should be treated as honourable
citizens of the country. This was said by the organisations. The
Government has kept silent about it, Even during these weeks, what has
been the behaviour of industrialists, very prestigious industrialists? They are
all being blacklisted by the Reserve Bank of India. Most of them have been
blacklisted, as most of them have been raesorting to foul practicés. Even the
Sterfite is also declining. Qur Law Ministry has said that there Is no difficuity
in turning the BALCO., Why? The BALCO is a differant entity legally, even
though it has been purchased by the Sleriite. Is it fair? Is it a reasonable
position that the Government is taking? Due to lack of time, | will not
speak more. But | would request the hon. Finance Minister to consider the
points raised by me, With these words, | conciude.
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HEIGH, A0 A wEA e g9 U aga-9ga gEe |
THE DEPUTY CHAIRMAN: Now, Dr. M.N. Das. | will request
everybody to be brief.

DR. M.N. DAS (Orissa): Respected Madam Deputy Chairman, at
this point of time, when it is quarter past 7, it will be a crime on my part to
tax the patience of the hon. Members of the House and particularly to tax
the time of the hon. Finance Minister of the country. So, | would better,

7!
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with your permission, entertain the House with a small story that | will
narrate within three minutes.  Madam, | think, you will give me the
pPermission.

THE DEPUTY GHAIRMAN: Yes; yes.

DR. M.N. DAS: Madam, | will tell the story of a Finance Minister of
another country who lived more than 200 years ago. His name was
Calonne. He was the French Finance Minister before the famous French
Ravolution took place. | am not comparing the Finance Minister of India
with Calonng., He was the Finance Minister of a King and our Finance
Minister is the Finance Minister of the Republic of India, the largest
democracy in the world and the Finance Minister of 101 crores of peopls.
There is no guestion of comparison and any comparison is odious. But,
Madam, certain laws are universal, A revolution is not the monopoly of a
menarchical State, Revolutions can take place anywhere on earth and even
in democracy. Now, what | am narrating is this. The French King's
Treasury was empty and the King was burdened with heavy forsign debt.
Two wisa Finance Ministers of the King, one after another advised him that
there was no need to worry. Each one said, “Our country is a wealthy
country, Wa can fill up the Treasury in ong day. Look at the baronial class,
The barons earn their unlimited wealth from feudal estates. They have
amassed huge weatlth.”

“So, tax the barons. Monay will flow in. Look at the prigstly class,
They receive donations from the population, and they have accumulated
wealith. Secondly, there is church property and church land. So, just tax
the priestly clags. Third, cut down the expenditure on the court, courtiers
and the palace. There is no need to appoint 500 maidservants for the
queen of France. There is 1o need to employ thousands of attendants to
serve the king and the royal family and the court. Cut down the lavish
expenditure of the court. That will solve the problem. You will have enough
meney." But the unwise king dismissed the two wise ministers, one by one.

Tha third minister Calonne, came. His advice was, "Your Majesty,
nothing to worry. We can it up the treasury without any trouble, You need
not tax the barons. They are the pillars of monarchy. Never displease
them. You nead not tax the priestly class, They pray for the king's life. Of
course, you cannot tax the people because any addition to taxation will be
like the last straw on the camel's back. The camel will die. So, what will
we do? We have to borrow money from octher kings of Europs.” His
famous advice was, “In order to borrow money, you have to show yourself
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rich. And in order to show yourssif rich, you have to spend more and more
lavishly, as much as possible, on the court, the courtiers and by making the
palace more glamorous.” The uilimate result of such policy was the Franch
Revolution.

| make an appeat to the hon. Finance Minister of India first to tax
the barons. Is it a fact that Shivakhera has announced in the capital of
Delhi tc the elite, educators and principals of many colleges on April 17 that
Indians have deposited US$2,500 billion in Swiss banks? It must have come
to the notice of the Finance Minister. | will repeat it. How could
Shivakhera, an eminent intellectual and auther, make the statement, without
foundation, that JS$2,500 bilion have been deposited by Indians in Swiss
banks? Does it not call for an inquiry? Who are these Indians? Are they
NRis, or, are they residents of India? From what source did they make the
mongy?

The other day, a simple-minded villager asked me, "What do you
understand, or, what do you mean by a big bull?" | said, " am not very
much acquainted with that term. But they are human beings, not actual
bulls.® *How could one big bull rob the nation of Rs.164 crores? s there a
Government in India?* That was the question asked by the simple-minded
viltager.

Mr. Finance Minister, Madam Swarajji, all other Ministers and all the
ruling party Members, let us learn the lesson. Let us see the writing on the
wall. What is the people's perception? What do the people think of this
Government?  You cannot tax the rich.  You cannot control the corrupt
pecple. Corruption has beccme universalised. It has become part and
parce! of everybody's character, of the topmost officers, bureaucrats, civil
servants and so many other categories of officials. Have you ever thought
of controliing them?

To win the electicns, our hon. Prime Minister began with a famous
slogan, "In ouwr Government, there would be zero tolerance to corruption.”
Ask the common peopie today, and they will say, "No question of zero
iolerance, but 100 per cent tolsrance to corruption and 200 per cent
encouragement to corruption.” This is the public perception. You have to
control it somehow to save this Republic, Is it a fact that the Chief
Vigilance Commissioner anncunced last year that somewhere between
Rs.60,000 and 100,000 crores of black money was ¢psrating in India?
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Now, wherefrom does this money come? Have you ever tried to
fnd out the source? Madam, before | conclude, | would say...

SHAI 8.8. AHLUWALIA (Jharkband) Dada, it looks like a
memorial lecture.

DR. M.N. DAS : No, it I1s not a memcrial lecture. | appeal to the
Finance Minister to find out the persons who are submerged in ¢orruption,
who loot the nation, who plunder the pecople and accumulate assets
disproportionately. Punish them; confiscate their money and save the nation
from the scourge of fiscal deficit of 300,000 crores, and revenus deficit and
also of other maladies. Don't forget that 35 crores of people are still balow
the poverty line.

THE DEPUTY CHAIRMAN: But | thought you were going to tell us
a story. You are making a speech.

DR. M.N. DAS: The story is over.
THE DEPUTY CHAIRMAN: But, then, your spaech is also over.

DR. M.N. DAS: Kindly don't forget that 27 crores of youths have
no employment. | told you a story, but the story carries a tesson. The final
lesson of the story is that history repeats itself through ages and through
ages and generation after generation, The greatest lesson of history is that
the lessons of history are never learnt by the rulers of men.

8HRI R.S. GAVAl {Maharashtra): Madam, because of the time
constraint 1 assure you that my speech will be very brief.

Firstly, like my elderly friend, | do not want to enter into any
controversy. In fact it is not the time for acrimony. | am amongst those
who are rather very regretful that vital subject like the Budget has not been
properly discussed. That is my first observation,

| feel, one of the important aspects of the Budget is being ignored.
Instsad of seeking any clarification from the Finance Minister, 1 want to get
myself educated. | hope you will educate me. It is regarding capial
receipts, Here, | would refer to a smailt booklet -- Budget at a Glance, |
refer to its first page. | .come o its figures. in 1899-00, the Capital
Receipts were Rs.1,16,571 and tha Capital Expenditure -- Rs.48,975 crores.
In 2000-01, the Capital Receipt is Hs.1,28,375 crores and the Capital
Expenditure is Rs.51,987 crores. Now, for the current year i.e. 2061-02, the
Capital Receipts are Rs.1,42,478 crores and the Capital Expenditure is
Rs.64,657 crores. Net saving in 1999-00 was Rs.87,598 crores; in 2000-01 It

329



RAJYA SABHA [26 April, 2001]

was Rs.77,300 crores; and in 2001-02 it is Rs.78,821 crores, The savings in
1999-00 was 58 per cent; in 2000-01 it was 59 per cent; and in 2001-02 it is
55 per cent. Please aducate me. | do not say that these savings were not
utilised, but they were certainly not utilised for developmant purposes. What
is the rationale behind it? And, if the savings are not spent for development
purposes, where was this money diverted and for what purposes? Madam, |
can assure you, | will be very brief.

Number two, an elaborate discussion on the Bill has taken place in
the Housea, | am sorry to say that the Government has failed to control the
economic crimes and irregularities in the economy.

Number three, despite sufficient food stocks, the Government has
failed to provide foodgrains to the tribal pecple and to the poorer sections
of the society. They are half-starved, going hungry and committing suicides,
What a contrast!t | would like to know from the Finance Minister, how these
food stocks are going to be utilised by the Government?

Regarding the budget for the power projects, [ want to get a reply,
| wouyld like to be enlightened by the Finance Minister alona. The Enron
power project is a test for privatisation. The present External Affairs Minister
was the Chairman of the Parliamentary Standing Gommittee on Power. He
had made an observation on the Enron power project in the report, | quote :
“This project is uneconomical, not feasible, not practicable. And the
Government of India should not give the counter-guarantee.* This was the
observation made by the present External Affairs Minister who happened to
be the Chairman of the Parliamentary Standing Committee on Power. In
lggs, the Government of India gave the counter guarantee. Now, what is
the position? This Enron power project, instead of generating powsr, has
generated a lot of controversy and caused bankruptcy to the Government of
Maharashtra and MSEB. The Enron company has plundered the
Government. The Government's decision to give the power project to the
Enron company was a blunder. The MSEB and the Government of
Maharashtra have surrendered themselves before it. | want a clarification
from the External Affairs Minister on the advice given by him in his capacity
as the Chairman of the Parliamentary Standing Committee,

As far as the social sector is concerned, | want to know from the
Finance Minister whether the outlay has been decreased or increased. The
facts and figures are there, | will just mention some figures. In the case of
Agriculture, it was Rs.3381 crores in 2000-2001. Now, the Revised Estimate
is Rs.2980 crores. In the case of Rural Development, it was Rs.6895 crores.

330



(26 April, 2001] RAJYA SABHA

At present, it is Rs.6443 crores. In the case of lrigation, it was Rs.452
crores, Now it is Rs.402 crores. In the case of social services, it was
Rs.21849 crores. Now it is Rs.19741 crores. The irony is, instead of
increasing the allocation for the social sector, it has been reduced. What is
the rationale behind this? These are the basic things of the economy. Other
points have been raised by my friends. | do not want to touch them. | do
not want to comment on the Budget. Whatever points | have raised, | want
the Finance Minister to reply to them s¢ that | can get myself educated. If
the time does not permit him to reply to the points raised by me, he can
send me a written reply. Thank you.

SHR! ABANI ROY (West Bengal): Thank you, Madam Chairperson.
In fact, the Tehelka.com and the elections have saved the Government, from
long debates, particularly, on the Budget this year. In the Preamble to the
Constitution, there is the word 'socialism', That is in the Constitution only.
But, as a Member of the Revolutionary Socialist Party, | should not expsct
this thing from a Government which supports capitalists. It is not only this
Government. The Gavernments that have ruled the country after
Independance, till now, have been friends of the capitalists.

Before going on to the points about the Budget, actually, | would
like to ask the Finance Minister one thing, That is about an incident which
took place yesterday in Mumbai in which one of the allies of this
Government, the Shiv Sena, launched a movement, with the leftists, against
this Budget. | would request the Finance Minister to go through the words
uttered by the Bharatiya Mazdoor Sangh Chief on the 16" April in Delhi. | do
not want to utter the words that he uttered. | do not want to repeat here
the way he attacked this Government, this Finance Minister.

The Government's anti-pecple policies, particularly in the fields of
labour and employment, are a matter of serious concern. Well, it is within
the knowledge of avery prudent Indian that the numbers of unemployed and
underemployed are swelling day by day towards an unimaginable figures.
Some of the decisions of the Government are bound to affect us in the
crudest and the hardest manner. The selling of PSUs is a matter of great
concern. Instead of realising the true strength and collective ability of the
working masses of the country, the Government has succumbed to the
pressure and diktats of other countries. The actions of the Government like
mass scale privatisation of PSUs, banking industry, insurance and so on and
changing the labour laws o suit the convenience of employers, are nothing
but lack of farsightedness on its part, which will, in tum, be ruinous for the
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welfare of the masses of the country. Added to it, the reduction in the rate
of interest on small savings, including the Provident Fund of amployees, will
not conly have a negative effect on the domestic savings, but it will also
saverely affect the economic balance of large sections of our countrymen,
particularty, the elderly peapls. The Government has also liberalised so many
things. Things are coming from other countries to India, The Government is
announcing that they are cheaper, they are good. No doutt, they may bte
cheaper, they may be good. But a majority of the countrymen are
depending on agriculture. The Government has not realised how much
agricultural products are in stock. On the one side, there will be downsizing
of employment and closing of factories; on the other, the purchasing powar
of the pecple will become less and less. So, the things coming from
outside may be cheaper, but there will be no purchasers. | must warn the
Government that by virtue of being in power, the Government must take the
responsibility for the welfare of the people of the country, and should refrain
from such activities, which are detrimental to the interests of owr
countrymen, our nation and for the country as a whole. Lastly, the Finance
Ministry has made an announcement to change the ndustrial Disputes Act
and the Gontract Labour Act, even when these issues were pending before
the National Labour Commission. This announcement was made by this
Government a few days back. | do not know how you have entered into
the jurisdiction of the Ministry of Labour. | would request the Finance
Minister not to feel happy about what the industrialists are saying, what the
Cll is saying, what the IMF and other organizations are saying. | would like
to refer to the point which has just now been raised by the hon. Member,
Shri R.P. Goenka. He has stated that the Indian industrialists are in tears.
You piease try to understand the reglity of the Indian people, and make
necessary changes in the Budget accordingly, Thank you.

THE DEPUTY CHAIRMAN: Now, the Finance Minister. Mr. Finance
Minister, the time limit applies to you also, because you are a part of the
House.

SHRAI YASHWANT SINHA : Madam, | will try to be vary brief.
Madam, as t stand up to reply to the debate which has just taken place,
and the sixteen Msembers who have just spoken, | do so with a sense of
guilt, and the hor. Members might wonder why do | have the sense of guiit,
When | was listening to the spesches of many hon. Members in this House,
| developed that sense of guitt, because | was criticised for the fact that my
Budget was praised. | cannot be held responsible for that. When Mr, N.K.P,
Salve started the debate, he said that, |, as Finance Minister, have bean
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pompous. | have heid out hopes; that this is a Coalition Government. He
has said it alimost as an abuse that there is a Coalition Government.
Madam, Deputy Chairman, we do not have the divine right to rule this
country. Unlike us, socme others presume they have. We are here certainly in
a Coalition and we are in Government because the people have voled for
us, and we have a majority in the Lok Sabha, which is the basis on which
Governments are formed under our Constitution. And certainly, there is a
Coalition, and if Coalition is a sin, then | would like to remind the Members
of the main Opposition party that this is exactly what they are planning to
do. Here, at least, we are the largest party in the Coafition. They are,
through their electoral alliances, going into coalitions, where they are not
even the sscond party. They are going as absolutely insignificant junior
partners. So, | do not know why they should be so critical of the Coalition
Government.

SHRI K. RAHMAN KHAN (Karnataka) : What ahout Assam?

SHRI YASHWANT SINHA: We are committed. We are already in a
coalition., We are in a coalition at the Centre. We are in a coalition in
various States. In some States we are the largest party and in some others
we are the smallest party. We have accepted the coalition. But ! don't
know why it is hurting them when | am only telling them the truth.

Madam, as the Finance Minister of this country, | will talk of hope.
I will not talk of despair. There is already so much talk of despair,

MiSS5 MABEL REBELLO: Thers is all-round despair.

SHRI YASHWANT SINHA: There is so much talk of despair. |
don't know why they talk of doom, despair, "I don't know where this
country is going to", etc. What has been our sin? We have been in office
for three years. In the first year, 1098-99, pecple wera talking about the
growth rate. The growth rate of the economy was 6.6 per cent. In the
second year, it was 6.4 per cent; and in the third year, that is, in the year
that has just ended, it is expected to be & per cent. Now, | have already
stated that | am not happy with this growth rate. We want a higher growth
rale. But, certainly, we have no reason to be ashamed of this growih rate.
There is a great deal of difference that | notice. Whenever | go abroad or
when | meet some foreigners here, | find that they are having full confidence
about the Indian economy. But that confidence is lacking among ourselves,
| would like to make this point very humbly,

M o viww B ;. T A R e L (arEeE)...
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SHRI YASHWANT SINHA: Madam, there is confidence in this
country. There is confidence in the economy of this country. There is
confidence in the Government of this country.

THE MINISTER OF RURBAL DEVELOPMENT (SHRI M. VENKAIAH
NAIDU) : Qur future is very bright now.

SHRI YASHWANT SINHA: If, during my speech, these lights can
come on, | am sure they ¢an spread all over the country. '

THE DEPUTY CHAIRMAN: It is generating ensrgy in you.

SHRI YASHWANT SINHA: Madam Deputy Chairperson, | will touch
upon two or three important issues that have been raised. You have asked
me 1o be brief and | will be brief. Therefors, | will not be able to respond to
the various issues that have been raised. As far as Mr. Gavai is concerned,
he has stated that he wanted to be educated. | will go through the text of
his speech and | will give him my written comments.

I would like to touch upon two or three important issues that have
been raised repeatedly. The first issue is the issue of labour market
reforms. [t has become a very contentious issue. There are two things that
| had said in my Budget Speach. One was the amendment of the Industrial
Disputes Act so that we can take the threshold for Government approval -
from 100 to 1,000 employses per unit. The second was regarding the
amendment of the Contract Labour Act.

As far as the Contract Labour Act amendment is concerned, there
was a meeting of the Inter-State Council some time ago. | think it was six
or eight months ago. It was presided over by the Prime Minister. in that
meeting, Chief Minister after Chisf Minister, cutting across party lines, raised
the issus of contract labour and they said that they wanted two kinds of
amendments. One was that, according to the orders passed by the judicial
authorities, the work that is of a permanant nature should necessarily lead
tc a permanent employment,  They said that it was acting as a major
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hindranca. Take, for instance, the cleaning of an office or the security of an
office or the computer maintenance in an office. These are all jobs of a
permanent nature,

Therefore, according to these judgements, the employeas had to
be made permanent. This could not be done on a contract basis. This
was one part of the Contract Labour Act. Then they said that they wanted
to employ people on a contract basis for a cartain period of time. If they
needed somebody for five years or for three years or for whatever period of
time, they wanted to enter into a contract with that person so that they
could give him employment only for that period. This was not possible
under the present dispensation. So the Chief Ministers suggested to the
Prime Minister that the Government of India should have this matter
examined and should take necessary steps. Knowing the sensitivity of the
whole issue, what did the Prime Minister decide? The Prime Minister set up
a small Sub-Commiitee of the Inter-State Council. He made me the
Chairman of that Sub-Committea. Wa had four State Governments which
were represented in that Committee., Andhra Pradesh was represented in
that. Madhya Pradesh was represented in that. Tamil Nadu and West
Bangal were also represented in that. We had a meeting to which [ invited
the Union Labour Minister. We had a meeting where a consensus was
evolved that the Contract Labour Act needed to be amended in order 1o
make it labour friendly, in order to ensure that we, through contract labour,
were able to generate more employment in this country, in the coming
years. After that we discussed this issue in the Government of India and
then | mentioned this thought in my Budget speech..finlerruptions)... Just a
minute. Let me conciude. | will reply to your question at the end.

SHR! JIBON ROY: Unless there is a consensus between the
labour and the Government...(Interruptions). Unless there is a consensus
...{Interruptions)...

SHRI YASHWANT SINHA: 1 am coming to that consensus.
THE DEPUTY CHAIRMAN: Plaase listen to him,

SHRI YASHWANT SINHA: So, this is the background of the
amendment to the Contract Labour Act. Now we have been discussing
about the Industrial Disputes Act amendment. Over a period of time, we
came to the conclusion that that alse needed some amendment. | have
mentioned it. | have mentioned about these two amendments in my Budget
spesch. What did | say? | said that my colleague, the Labour Minister
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would bring the necessary legislative amendments before Parliament. This
is what | said. Now nobody should-say that because | had mentioned it in
my speech, it should become a law the next day. It is not an excise Act.
It is not a customs Act. So it has not become a law. Therefore, these
amendments will be brought before Parliament. We have a system, as you
know, Madam, that all such important pieces of legislations are referred to
the Standing Commiites. After all, didn't we have a difference of opinion on
the Insurance Regulatory Authority Bill? When | introduced this Bill, it was
referred to the Standing Committee. We were able to evolve a consensus
in the Standing Committee, after which the Bill was brought before the two
Houses of Parliament and was passed. So these amendments will be
brought before Parliament. This will be discussed in the Standing
Committee. We will fully take into account the views of the Standing
Committee as we have been doing in the past. Then it will be brought
before the House. Now, | would like to respond to what Shri Jibon Roy
said. | think it is an excellent suggestion which he has mads. We do not
want 1o do anything behind the back of anyone, Therefore, we will certainly
engage the trade unions in this discussion. What has happened since 28"
February when | presented the Budget? We have been busy with various
other things in Parliament and outside Parliament. The moment we gst an
opportunity -- | would like to assure the House -- we would engage the
trade unions in a discussion, We do not want to steamrole anything. We
are in favour of a consensus. We will certainly try and evolve that
consensus. On behalf of the Government of India, let me make it very clear
that we are convinced that this is a necessary step. This is something
which will be in the interest of the labour. It will be in the interest of
employment generation. That is why we have brought it forward.

Now, there is another issue which has been raised, and that is the
issus relating to Interest rates, Madam, the econcmy, whether we like it or
not, is today exposed to global competition. | heard the hon, Members of
this House; when they were intervening in the debate, they were talking
about global competition and asked how we propose to make the Indian
industry globally competititve. When hon. Member, R.P. Goenkaji, was
speaking, he was also saying, "Please give some more time to the Indian
industry so that the Indian industry could become competitive.* Wae are all
aware of the very special difficulties that our industry faces in India. It is in
terms of infrastructure, whether it is power, or, ports, or, roads or,
transport, everywhere, there are some problems. We are trying our best to
solve those problems. But there is a disadvantage which the Indian industry
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faces. And one of the major disadvantages that the Indian industry, the
Indian agricuiture, the service sector in India, everyone, faces now is the
very high unsustainable intersst rates in india. This is one of the most
important causaes which is making everything in India uncompetitive when
we compare ourselvaes with the rest of the world. So, while we will have tc
have a multi-pronged strategy to be able to make the Indian industry, the
Indian agriculture, the services sector, everything, the entire Indian economy,
competitive, the reduction in interest rate is very important. Now, it is not
an idle fiat. It is not an indiscriminate act. | have said that while | am
reducing the interest rates on Government deposits, on our contractual
borrowings, by one-and-a-half per cent, in the future, | am going toc set up
an expert committee which is going to determine this, for the Government
of India. | want to take it out of our consideration, in a manner, and put it
across to this Committee. And | have already set up such a committes,
under the chairmanship of. one of the Deputy Governors of the Reserve
Bank of India; there are other experts. There are representatives of
Government and other organisations on that Committee. And that
Committee, in future, will tell us what the interest rates in this country
should be. Now, what is it which is being said? "Poor peopls, poor
pensicners, poor ssnior citizens, who are only dependent on interest
earning, are now going to become absoiutely helpless after this one-and-a-
half per cent reduction in the interest rate.* The Government, as has been
pointed out repeatedly by Members in this House, is the largest borrower in
the market. According to the Budget estimates this year, | shall be
borrowing in the Indian market something like Rs.1,80,000 crores. We are
the largest borrower. So, on the one hand, the Government is being
compelled, for various reascns, o borrow more and more and more; we
gobble up everything, and on the other hand, | am alsc being compelled to
pay a high interest rate. | am asking you, Madam: Is it fair? Why is it
today that we are paying something like Rs.1,80,000 crores by way of
interest alone. It is only because...

MISS MABEL REBELLO: ..because of your mismanagement,
misgovernance...

SHRI YASHWANT SINHA: ...of the previous years, of your time,

Madam, Rs.11 takh crores or Rs.12 lakh crores, which is our liability
at the moment, have not been borrowed by me, So, we have borrowed
iarge sums of money in the market. We are borrowing at high interest
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rates. This Is a very difficult situation and cannot be sustained. Therefore,
the interest rates have to be brought down in the larger interest of the
economy of this country. And, let me tell you that for every lender, for
every depositor, there is a borrower. If we are depositing money, we are
also borrowing moneay from the bank, and it is not only the large industrial
houses which are borrowing. We are lending money to agriculture. After
all, this year, we have ended up lending Rs.50,000 crores to agricutture. For
the current year, our target is, lending Rs.64,000 crores to the agricultural
sector . If we have high interast rates, how do we expect our agriculture to
compete in the present scenario? We have moved from shortages to
surpluses. We have to export. That is the paradigm shift which has taken
place in our agricultural economy and we have come to terms with some of
these problems and some of these issues. But we are not insensitive. The
Reserve Bank and the Credit Policy that we have announced on the 19" of
March, have clearly said that, as far as the deposit schemes for senior
citizens are concernad, banks are permitted to formulate Fixed Deposit
Schemes, specifically meant for senior citizens, offering them higher and
fixed rates of interest, as compared to normal deposits of any size. The
Reserve Bank has already mandated the banks to do this and, | hopse, all
the banks will come up with schemes so that senior citizens' problem is
reduced. As far as the salaried class is concerned, and any loss that they
might incur on theit Provident Fund, etc., | have already announced
yesterday in the other House that we are giving them more concessions by
way of Standard Deduction in Income-tax and | am going to lose much
more money than | am going to gain as a result of reduction in interast
rates. So, as far as the interest rates are concerned, this is the position
and | will plead very humbly with this House that we should not have the
kind of impressions that the hon. Member, Miss Mabel Rebsllo, had about
small, small self-help groups which are being persuaded to deposit their
earnings in the banks; if they earn more than Rs.2,500 by way of interest,
the Income-tax is going to go after them. It is nothing. | have already
explained that and in response to the point, a very valid point, that you
made, Madam Deputy Chairperson, about micro finance as opposed to
micro-cradit. | entirely agree with you, and let me tell you, that one of the
major success stories of the last few years in this country -- and | am not
merely referring to the last three years, during which | have been the
Finance Minister; | am referring to the period before that also -- has been
the functioning of the self-help groups, largely of women, in the rural areas.
i raised this point in the other House and | was informed by my collsague
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from the Telegu Desam Party that 3,50,000 self-help groups of women are
functioning In Andhra Pradesh itself. | am an elected Member of Parliament
myself, Madam, | know this that | am doing this work and | am trying to
organise this work in my own very remote and backward constituency and
the kind of enthusiasm that | am seeing amongst women in the rural areas
where | am going out and meseting them, is enormous; it is infectious. This
is the kind of movement that we have to build up, if we want the people in
the rural areas to augment their sources of income.

There were one or two points which were raised with reference to
the Finance Bill. Again on the abolition of the Banking Services Recruitment
Boards, lst me make it very clear. [t does not mean that we are going to
do away with reservation for Scheduled Castes and Scheduled Tribes. That
is not the intention., The BSRBs will go because we had the Voluntary
Retirement Scheme for the public sector banks recently. Over a hundred
thousand people voluntarily asked for retirement from bank service. Owver a
hundred thousand! 1,03,000 or thereabouts, to be precise! Now, in the
light of this, we are trying to make a major shift in the banks' recruitment
pokicy. We have said that banks must go in for highly skilled people. They
must go in for people who understand the new technologies, the new
financial products and, therefore, it will be the recruitment of these
specialised, qualified people in the banking industry in future, And,
therefore, we have said that the bank boards will formulate -- and they
have already formulated -- their own plans. | had mentioned it in responss
to a question the other day in this House. Their policies in the manpower
planning have been formulated. The policies have been framed and
whatever requirement is there, the bank boards wil set up adequate
mechanisms to make sure that recruitment is done in the best possible
manner, keeping in mind the reservation principles of the Government.

There was one last point, Madam Deputy Chairperson, or, one of
the last points. | think | will take up two. One is the question of this new
dispensation that | have announced in the Finance Bill about Trusts, making
their accounts public and getting them published in local newspapers,

Now this has attracted a lot of attention and also criticism. | would
hasten tu add that | have amende_d the Finante Bill and raised the limit, of
trusts which have to do this, from Rs.10 lakhs to Rs.1 crore. Now, if a trust
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has an income of Rs.1 crore, then it must be a very large trust. There was a
Task-Force which was set up by the Planning Commission, Madam Deputy
Chairperson, for Voluntary Action Network India Group, and it was this
Group which suggested that in order to bring greater transparency in the
functioning of trusts, NGOs and others, this kind of a provision should be
made. We have accepted their recommendation. We have mandated that
they should publish their account, not the detailed account, but the
abridged account in the newspaper s0 that the people are aware of it. As
far as the apprehension that mafia is going to get after them, | don't think
there is anything which remains a secret in this country anymore. So, if a
trust has money, people will know that it is a rich trust. | don't know what
difference this is going 1o make. But it is certainly going to add to
transparency.

Madam Deputy Chairperson, one last point which has been raised
by Jibonbabu is about the metaliurgical coke. This is a very important issue,
and | would iike to take a minute of the House to explain this. When we are
looking at the import duty structure, Madam Deputy Chairperson, | have
reduced the total number of import duty slabs to four. In Excise, | have
reduced it to two. | had inherited a very large number of slabs. But over a
period of time, | have brought them down to the minimum. | have given a
clear indication in my Budget Speech that we will move to the East Asian
tariff levels in the next three years. | have asked the Dgpartment of Revenue
to start working on this; whether we should have three rates of Customs
Duty, or, whether wa shoutd have two rates of Customs Duty. In the next
Budget, we will be coming out with our plan of action on this. But why | am
talking about metallurgical coke is that the steel industry was and continues
to be in a serious problem. They are not able to compete aven on the
indian soil because of various othar reasons and cone of them is the high
cost of input; ang metallurgical coke is a very important input for the stee!
industry. Shri Jibonbabu has been repeatedly saying that .he has been in the
trade uniocn movement from the age of 16 or whatever. So, he will be in the
trade union not only for metallurgical coke workers but also for the steel
workers. So, metallurgical coke being an important thing, | looked at the
figures, and | found that the total requirement of the country is something
like 24 lakh tonnes of metallurgical coke. What is the total production? The
total production is three lakh tonnes. Now, wa had a regime where in order
to protect this three lakh tonnes, we had a very high rate of Customs Duty
and at that high rate of Customs Duty, the stesl industry was becoming
unviable and uncompetitive, That is why, in the amendment which | have
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moved yesterday, | have suggested that on an end-user-basis, only for the
steel plants, metallurgical coke will be allowed to be imported at a lesser
rate of duty. | would like to assure Jibonbabu that neither the unit in his
constituency nor the units eisewhere need to close down as a result of this.
| myself represent, in the other House, Madam Deputy Chairperson, a
constituency which is famous for its coal mines, which is famous for the
products of coal industry, Therefore, | am very acutely aware of the
problems of coal industry, and | can assure the House that | will do nothing
which will hurt the coal industry. In fact, last year, | raised the impert duty
on coal from 15 per cent to 25 per cent. So, it is only in order to help the
steel industry that this has been done.

Madam Deputy Chairperson, as per the instructions given by you, !
would like to end here. A very large number of points have been raised by
various Members to the extent to which they relate to guidance of the
Government, 1o the extent to which they relate to specific issues.

Let me assure the House, they will receive my most earnest
consideration and we wil! try and do our best.

Thank you.

SHRI JIBON ROY: Madam ...(nterrupticns)... Madam, we are not
satisfied with the reply. ...(nterruptions)... We are walking out.

(At this stage, some hon. Members left the Chamber)

THE DEPUTY CHAIRMAN: Now, we shall take up the mation for
consideration of the Appropriation (No.2) Bill, 2001. The question is:

"That the Bill to authorise payment and appropriation of certain
sums from and out of the Consolidated Fund of India for the
services of the financial year 2001-2002, as passed by Lok Sabha,
be taken into consideration.”

The motion was adopted.

THE BEPUTY CHAIRMAN: Now, we shall take up clause-by-clause
consideration of the Bill.

Clauses 2 to 4 and the Schedule were added to the Bill.
Ciause 1, the Enacting Formula and the Title were addsd to the Bill
SHRI YASHWANT SINHA: Madam, | beg to move:
“That the Bill be returned."
The question was put and the motion was adopted.
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THE DEPUTY CHAIRMAN: Now, we shall take up motion for
consideration of the Finance Bill, 2001. The question is:

“That the Bill to give effect to the financial proposals of the Central
Government for the financial year 2001-2002, as passed by the Lok
Sabha, be taken into consideration.”

The motion was adopted.

THE DEPUTY CHAIRMAN: Now, we shall take up clause-by-clause
consideration of the Bill.

Clauses 2 1o 142 were added o the Bill.
The First Schedule to tha Eight Schedule were addsd to the Bill,
Clause 1, the Enacting Formula and the Title were added to the Bil.
SHRI YASHWANT SINHA: Madam, | beg to move:
*That the Bill be returned.*
The question was put and the motion was adopled.

THE DEPUTY CHAIRMAN: The House is adijourned till 11 am.
tomorrow,

The House then adjourned at nine minutes past eight of the clock, tili eleven
of the clock on Friday, the 27" April, 2001.
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